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MR. SPEAKER: Let me verify it.
The hon. Member gave it to me at
1059 am. How can I see it? How
can 1 allow 1t? It is very wrong. Nor-
mally. this should have come after
24 hours. The hon. Member did not
give me any time to see it.
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MR. SPEAKER: I had received
this only at 1059 am. Let the hon.
Member kindly sit down now.
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11.39 hrs.
RE: FLOODS IN WEST BENGAL

MR. SPEAKER: Now Shri Mano-
ranjan Hazra. .. .

SHRI B. N. REDDY (Niryalguda):
I wont to make a submission in re-
gard to the drought in Andhra Pra-

desh. . ..

of Member

MR. SPEAKER: I have called
Shri Manoranjan Hazra.

SHRI MANORANJAN HAZRA
(Arambagh): I beg to submit that
after having been hurt by the um-
grecedentcd drought, the entire
tate of West Bengal has been affec-
ted with serious floods at present
especially the Lower Damodran ba.
sin, that is, from the south west of
the Burdwan district to the shore
of the sea, that is, the districts of
Howrah and Midnapur with Aram-
bagh sub-division of Hotzﬁhly have
been badly affected. T would request
the hon, Minister to take note of
It. As vou know, Sir, the Govern- °
ment of West Bengal  could mot
prove themselves to be worthy and
competent to cope with the situa-
tion.

Thercfore, Central aid and help
should be sent immcediately 1o res-
cue  the flood-siricken people of
West Benaal. 1 request you to convey
this 10 the hon Minister.

11.40 hrs.

RE: ARREST AND DETENTION
OF MEMBER—contd.

MR. SPEAKFER: Shri Ishwar Chau-
dhry. He has given two or three
communications.
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MR. SPBAKER: It is a State mat-
ter. It cannot come within the cogni-
sance of the Central Minister,
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11.42 hrs.

RE: PUBLICATION OF THE MALA-
VIYA COMMITTEE REPORT

SHRI INDRAJIT GUPTA (Abl-
poure): Thank you tor allowing me to
put one question to the Minister of
Petroleurn and Chemicals. Although
this is the last day of the session. ]
would like to know 'rom the Mimster
why the Malaviya Committee report
on the ONGC has not to this day
been laid on the Table. This 1s a very
strange procedure We were told that
the PUC 1s considering this matter.
The Public Undertakings Committee
1s a Committee of this House, and the
fact that the Committee is considering
1t cannot shut out its being laid on
the Table, We have not had an oppor-
tunity so far to see that report. Why
has it not been laid on the Table?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): I do not remember the
exact dates, because this question has
come up suddenly. But the Report
was submitted to the Prime Minister
and to me by Shri Malaviva. It was
in fact our desire that the report
having been submitied. even before
Government had considered it and
arrived at their conclusions, should
be published. But the P.U. Commit-

Commn. Report

tee which has already given its own
report earlier which was laid on the
'Lable has given a direction. The
Chairman wrote to me saying that
the Report shall not be published
until they consider this report and
send us their comments, In fact, we
did write and request the Chairman
of the Commuttee saying that whether
we liked 1t or not, extracts from the
report were appearing in the press,
sume of which were very misleading,
and therefore i1t was better that at
least an authentic summary of the re-
port should be allowed to be publish-
ed. It was only when that permission
was given by the Chairman of the
PUC that an authentic summary of
the report was published But even
there, the Chairman had said that we
should not publish the report until
their comments are received after
they had considered the report. It is
only with a view not to violate the
mandate of the Public Undertakings
Committee that the report has not
been published,

SHRI INDRAJIT GUPTA: I seek
vour ruling. What 1s the status of
this Housc? The Public Undertakings
Committee 15 a Commttee set up by
this House il cannot be higher than
this House. The Chairman of the Com-
mittee 1s well within his right to ask
the Minmstry to let them first exa-
mine report, give their comments and
so on I am not saying 1t should have
been published, but the point is: can
the hon Members of this House be
denied an opportunity to studv the
report? Why should 1t not have been
latd on the Table or put in the Lib-
rary of the House?” Why should an
abbreviated summary version only
have been published? Have we no
right 1o see what is in the Report?
This iy extraordinarv, This House
cannot be put in a position subordi-
nate to the Public Undertakings Com-
mitiee With all respect, may T say
that the PUC cannot be placed
higher than this House (Interrup-
tions)h. We do not want to have any
arbitrary summary report of these
important committees.

SHRI PILOO MODY (Godhra):
The simple solution is, you request



